
Open Court 

CENTRAL ADMINISTRATIVE TRIBUNAL, 

ALLAHABAD BENCH, ALLAHABAD 

Allahabad, this the 05th day of October, 2018 

Present: 

Hon’ble Mr. Rakesh Sagar Jain – Member (J) 
 

 Original Application No. 330/1443 of 2016 
(U/S 19 Administrative Tribunals Act, 1985) 

Smt. Purnima Sehgal aged about 63 Years W/o Late Subhash 
Chand Sehgal R/o 144/6 Darbhanga Colony, Allahabad. 
 

By Advocates – Shri Swayambar Lal 
 

V E R S U S 

1. Union of India through Secretary to the Ministry of 

personnel, PG & Pensions, Department of Pension & 

Pensioners’ Welfare, 3rd Floor, Lok Nayak Bhawan, Khan 

Market, New Delhi.      

2. Union of India through Defence Secretary, Ministry of 

Defence Govt. of India South Block, New Delhi – 110011. 

3. Director General of Ordnance Services (OS-8C), Army 

Headquarters, DHQ PO New Delhi – 110011. 

4. Commandant, Ordnance Depot. Fort, Allahabad. 

5. Chief Controller of Defence Accounts (Pension), 

Draupadighat, Allahabad. 

                   .......Respondents. 

By Advocate : Shri A. K. Rai 

  



2 
 

           O R D E R 

By Hon’ble Mr. Rakesh Sagar Jain , J.M. : 

Shri Swayambar Lal, learned counsel for the applicant and Shri 

A. K. Rai, learned counsel for the respondents are present.    

2. Misc. Application No. 330/2089/2018 has been filed by the 

applicant seeking permission to withdraw the O.A. with liberty to file 

the fresh O.A. on the ground that the grievance of the applicant 

remains for revision of pension of her deceased husband of the 

applicant from 01.01.2006 and payment of arrears for the period from 

01.01.2006 to 31.12.2015 on the basis of pay fixation already made 

as on 01.01.2006 while making fixation of pay as on 01.01.2016.  

3. Heard learned counsel for the parties and gone through the 

material on record.  Looking to the facts averred by the applicant in 

the application as well as the O.A. applicant is allowed to withdraw 

the present O.A. with liberty to file a fresh O.A. in accordance with 

law.  

4. Accordingly, Misc. Application No. 330/2089/2018 is allowed 

and  O.A. is dismissed as withdrawn.    No order as to costs. 

 

(RAKESH SAGAR JAIN)                              
MEMBER (J) 

/Shashi/ 
 


